FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
Class 21A Technologles Private Limited

RELEVANT PARTICULARS
1. |[Name Of Corporate Person [Class 21A Technologles Private
Limited
2. |Date Of Incorporation Of 1% July, 2016
Corporate Person
3. |Authority Under Which Registrar of Companies- Haryana
Corporate Person Is
Incorporated/ Registered
4. |Corporate Identity Number Of |CIN: U72900HR2016PTC064845
Corporate Person

5. |Address Of The Registered Registered Office: B4, 12A03,
Office And Principal Office (If |Parasvnath Exotica, Sector 53,
Any) Of Corporate Person Gurgaon, Haryana, India, 122011
6. |Liquidation Commencement |12™ June, 2026

Date Of Corporate Person
7. |Name, Address, Email Name: - Mansi] Arya

Address, Telephone Number |Address: B-182, Surajmal Vihar, East
And The Registration Number |Delhi, Near Sanatan Dharam Mandir,
Of The Liquidator East Delhi-110092

E-Mail ID Registered With IBBI:
pcsmansij@gmail.com

Process Specific E-Mail ID:
class21atpl.vi@gmail.com

Tel: +91 11 01146518956

IP Reg.No:
IBBI/IPA-002/IP-N00907/2019-20/12939
8. |Last Date For Submission Of [12™ July, 2026

Claims
Notice is hereby given that the Class 21A Technologies Private Limited has commenced
voluntary liquidation on 12th june, 2026.

The stakeholders of Class 21A Technologies Private Limited are hereby called upon to submit
a proof of their claims, on or before 12th july to the liquidator at the address mentioned against
item7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronicmeans.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

MANSH ARYA

Liquidator

Date: 13-06-2026 IBBI/IPA-002/IP-N00907/2019-20/12939

Place: New Delhi AFA Validity: 31 December 2026
v, —

Mansij Arya
Insolvency Professional i
Reg. No. 1881/ IPA-002/1P-N00907/2019-20
Rgg. Add.: B-182, Surajmal Vihar, Delhi-110092
Mail: pesmansij@gmail.com
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MAGHMA INDUSTRIES LIMITED

OPERATING IN [PHARMACEUTICALS] AT MUZAFFARNAGAR
(Under sub-regulation (1) of regulation 36A of the Insalvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

@[ TATA CAPITAL HOUSING FINANCE LIMITED
TATA " Ganpiirao Katam Warg, Lower are, Nurmbai-400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

[BBI Reg No.: IBBUIPA-0014P-P-01398/2020-21/13138
AFA NG ARTHZ1IRMRI112261 08605
AFA VALIQITY: December 31, 2026

Diabe: 14.08.2026 Email Id: cirp.magmag@omail.com, rajesh1 701 Egmail.com

Place:; Moida

Meb. No. 9654307600

Elite Jhansi, U.P.-284001. Email auction@hindujahousingfinance.com

RLM - BRAJESH AWASTHI - 9918301885 * CLM - AKSHAY SAWLA - 9515683404
RRM - PUSHKAR AWASTHI - 9453043399 ¢ CRM - MITESH MISHRA-9555269296

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
(SARFAESIACT)

In respect of loans availed by below mentioned borrowers / guarantors through

Post / Courier with acknowledge due to you which has been returned undelivered /
acknowledgment not received. We have indicated our intension of takin possession of
securities owned on one of you as per Sec. 13(4) of the Act in case of you failure to pay the
amount mentioned below within 60 days. In the event of your not discharging liability as set
out herein above the Bank / Secured Creditor may exercise any of the right conferred vide
section 13(4) of SARFAESI Act while publishing the possession notice / auction notice,
electronically or otherwise, as required under the SARFAESI Act, the Bank / Secured
Creditor may also publish your photograph. Details are hereunder:-

St Borrower(s)/Co-Borrower(s) / Guarantor(s) '[ Demand Notice Date & Amount

RAIKAWAR, HOUSE NO. 515/A SIDDHESHWAR NAGAR, as on 28-05-2026

ITI, SIPRI BAZAR, JHANSI MANDIR, Urban, Jhansi, Uttarf NPA Date : 06-05-2026

Pradesh, India - 284003
Description of Property: One Residential House Lies in Arazi No. 72M measuring area 740 sqft =
68.74 sqmtr Situated at Mouza Nayagaon Tehsil & District Jhansi Uttar Pradesh. Boundaries: East:
Plot of Pandit Ji, West: Road 5.50 Mirs, North: Plot Of Rafig, South: Plot of Smt. Rani.

'UP/JNS/JNSI/AOOOOOO?QO, Mr. SATISH KUMAR, Mr. VINITA| 30.05.2026 & Rs. 769326/-

3. | Authority under which corporate debtor is
incorporated / registered

4. | Corporate Identity No. / Limited Liability
| Identification No. of corporate debtor

5. | Address of the registered office and principal
office (if any) of corporate debtor

Registrar of Companies, Uttar Pradesh |l
.L17100UP2016PLCOS4473

Desk No. A 41 D-9 Ground Floor Sector-3, Gautam
Buddha Nagar, Noida, Gautam Buddha Nagar, Uttar
_Pradesh, India, 201301

|02107/2020-2021/13303
dcgcomp@gmail.com

Address: 4819/24, Ansari Road, Near JPH Publishing
|House, Central Delhi, Delhi-110002

sitl.cirp@gmail.com

Address: 4819/24, Ansari Road, Near JPH Publishing
House, Central Delhi, Delhi-110002

professional

9. . Address and e-mail of the interim resolution
professional, as registered with the Board

10.. Address and e-mail to be used for
correspondence with the interim resolution
professional

act as Authorised Representative of creditors in a
class (Three names for each class)

14, (@) Relevant Forms and
(b) Details of authorized representatives
(AR) are available at:

https://ibbi.gov.in/fen/home/downloads

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Prayagraj has ordered the
commencement of the corporate insolvency resolution process of the M/s Space Incubatrics Technologies
Limited on 10.06.2026.

The creditors of M/s Space Incubatrics Technologies Limited, are hereby called upon to submit their claims with
proof on or before 24.06.2026 to the Interim Resolution Professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mr. Dinesh Chander Gupta
IBBI/IPA-001/IP-P-02107/2020-2021/13303
AFA Valid up to 31.12.2026

Date: 14-06-2026
Place: Delhi

Mr. IDRIS KHAN GAURY, HOUSE NO. B-1 Housing Sector as on 28-05-2026
Growth Center Bijoli, NEAR SBI BANK, Urban, Jhansi, Uttar, NPA Date : 06-05-2026
Pradesh, India- 284135

iUP/JNS/JNSI/AOOOOO1671, Mr. RUKHSANA RUKHSANA[30.05.2026 & Rs.4017157/-

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

FORM A
PUBLIC ANNOUMCEMEMNT
iRegulation 14 of the Insolvency and Bankrupicy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
Class 21A Technologies Private Limited

RELEVANT PARTICULARS

1] irtificate Debtor

Demand MNotice
TO,
CD No. 1 Usman Sfo Sh. Kurban, Rio Village Sarwat, Saifi
Colony, Meenakshi Chowk, Khalapar Road, Mahmood Nagar,

In view of the Recovery Cerificate issuad in OA. No. B0 of 2021 passed by
the Presiding Officer, DRT, Dehradun an amount of BEs 37,94 408.61
(Rupees Thirly Seven Lakhs Ninaty Four Thousands Four Hundred Eight
And Paise Sixty One Only) along with pendente-lite and future interest @
8,30 % simple interesl yeardy w.a.f. 08.02.2021 il realization and costs of
Rz 40,000 has become due against you (Jointly and severally).

Whereas it has been shown to the satisfaction of the undersigned that il Is

of Debts and Bankruptey Act, 19593 and Rules there under.
You are hereby ordered to appear before the undersigned on 07.07.2026
at 10:30a.m. for further procaedings.
In addition 1o the sum aforesaid you will be llable to pay:

a) Such inleres! as is payable for the period commencing
immediately after this nofice of the execution proceedings

b) Allcosts, charges and expenses incurmred in respect of the service
of this notice and other process that may be taken for recovering. the
amount due.

Recovery Officer
Debts Reccovery Tribunal, Dehradun

BAJA) FINANCE LIMITED "“'

Registered Office: Bajaj Finance Limited, Clo Bajaj Auto Limited Complex Mumbai
Pune Road Akurdi Pune 411035 Corporate Office: Baja; Finance Limited, Off Pune-
Ahmadnagar Road, Viman Magar, Pune — 411014 Branch Office: Bajaj Financa

(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002) Name Of Corporate Person | Class 21A Technologles Private Limited, 1st Floor, Above Syndicate Biank. SCO-40, Distt Etﬂpning Cenire, B-Block,
RELEVANT PARTICULARS Whereas, the undersigned being the Aulhorized Officer of the TATA Capital Housing R (TP Ty I‘T:ﬂl::;dzﬂﬂﬁ Haﬂlll.l!'.'.l‘ﬂ!'! e, Amritsar 1':3[":'1 |'.!'|LI'|J"|':|I'I.|!.E|:| G‘WEE’ s Details: Name: Vishal Kumar
1. |Mame of the corporate deblor alang with PAN & |M/s. Magma Indusiries Limited Finance Limited, under the Securifization and Recensiruction of Financial Assets and ' " |Corporate Person : : Email 1D: vishal kumar1 0T@bajajfinserv.in Mob No. 31 S8TER0467,
(i LLP No CIN: U24129UP1999PLC024442 Enforcement of Security intesest Act, 2002 and in exercise of powers conferred under 3. [Autharity Under Which Registrar of Companies: Haryana APPENDIX- IV-A [Sae proviso to rule B (6]]
|PAN: AACCR1354D section 13(12) read with rule 3 of the Security Interest (Enforcement) Rubes, 2002, Corporate Person 15 a-Auction Sale Naotice Under SARFAES] Act 2002
! ' issued a demand notices as mentioned below calling upon the Borrowers to repay __|ncoporntedr Reglateead, | itizati
2. |Address of the registered office Shap Mo 10 Ground Fadr T_E the amount mentioned in the notice within 60 days from the dale of the said notice. i |Corporats idantity Number OF |CIN: U7 Z500AR2016F TCO6484E Ea_le of 1mmahle Assets Under the Securitization and Renunstruf.tlun::f
square markat, Arya Samaj Road il gsea . ; |Corporate Parsan Financial Assets and Enforcement of Security Interest Act, 2002 ("ACT
. 5 The barrower, aving fziled 1o repay the amaount, noticeis hereby given to the borrower, in : : : - e g ; g : :
Mahaveer Chowk. Muzaffarnagar, nerticular and the public, in general, that the undersigned has laken possassion of 5. |Address Of The Registered Registerad Office: B4, 12A03, Nofice is hereby given to the public in general and fo the BorrowersiCo
Uttar Pradech-251001 ] UESC. In g + G _ | P ; [OHfice And Principal Office (I [Parasvrath Exolica, Sector 53 bﬂrrﬂl.l,remn'r.,ﬂur'[gagﬂr{sj in respect of below mentioned secured asset which s
. . ine property described hergin below in exercise of powers conferred on him under | Any} OF Corporate Parsan Gurgacn, Haryana, India, 122071 fnanad with Baiaj Fi Limited ("BFL". and Bk AWl R A
3. |URL of websitg INA section 13(4) of the said Act read with rule 8 of the said Rules. B |Cii e Conmesemet [T e d0eE mortgaged with Bajaj Finance Limited {"BFL), and possession of which had bee
4, |Details of piace where majorily of fived assets | The CD has Mil Fixed Assets as on The bofrower, in particular, and the public in general, are hereby cautioned not to deal [llf || Date Of Corporate Person | taken by undersigned Authorised Officer of BFL under the provisions of the ACT wil
are located CIRP Date with the property and any dealings with the property will be subject to the charge of the [ll| |7~ [Name. Address, Email Name: - Mansi| Arya be s_uld_ I:I;n.'_ Auction for recovery of the amounl mentioned hereunder and further
& (Installed capacity of main producis / services |NA TATA Capital Housing Finance Limited, for an amount referred to below along with iﬂf:';‘ﬁi AZ:E.E::E::? i R s o e Pl ol o Ejfr" applicableinterest, charges and costs efc.
6.~ DNty and- vl Thain products | sarvicas. A interest thereon and penal interest, charges, costs efc. from date mentioned sfiia) L,qui;:’,ém‘r 8 B i e i The secured assel described below is being sold on “AS 15 WHERE IS, AS |8
| ”l : ir.'lﬁlr' t"":‘ Bt ' : P | below. - _ : : E-Mail ID Registered With IBEI: WHAT IS AND WHATEVER THERE IS" under Rule Mo, 8 & 9 of the Security inferast
£5010 10 1ast ANANcial yea ! The borrower's attention iz invited to provisions of sub- section (8) of Section 13 of peamansijfamail.com {Enforcement) Rules (“the Rules™) for recovery of the dues detailed as undar:
7. INumber of employeas, workmen { Nl the Act, in respect of time available, 1o redeem the secured assets. Process Specific E-Mail 1D : -
8. |Further details including last avaitable financial [For datails please contack I_.u-“ H_m-uiﬂ- 1 . t e I..._ cla=s21atpl vif@amall.com Particulars of E-auction
- 2 RO | } . | HE Ty - b - = 3 " [
stamets (vt schese)of o years s (o ragmac@gmal o peovrt | " et o - ahogal SinghAier unib. 143001 Asors R, SN0
|of cradlioes are available at LRL Mo |Legal Representative(s)|  Demand Hofice | I o |=BuPA002/P-NODSOT/2016-20112538 s sl i Bk st e s i
9. |Eligibdity for rasolution applicants under section (For detals please confac, 10071593 | Mr. Vikram Birla Rs. 21,21,424/- (Rupees Twenty One | 11.06.2026 . _'&T;'iﬁm i Name & Address of Tehs;l&rnustmm;isar Puniahﬁaﬂm'g a ’
25(2)(h) of the Codé is available at URL. L. mAg i@ gmail.com (Borraneer) & Rl e e e B R Mafice is hereby given that ihe Class 21A Technologies Private Limited has commencad Borrower |2 Shama Rani Also Known As Shama Ahuja Wio Raj
10.|Last date for receipt of exprassion of Inferest  120.06.2026 Mrs. Rekha Hundred Twenty Four Crily| walurtary liquidation on 1 2th june, 2026, K Rio. 4494 Gali No.4 Sult d Road Uttam N
11 I Date of ies0e of orovisional list of e 00.07 2026 {Co-Borrower) outstanding as on 11,03.2026 Tha slakehoiders of Class 21A Technologias Private Limited are hereby cabed upan b suberit SR POk R (Y UESI W 000, LN ey
| e e T EI_ provision st of prospecive chEs 28 i 3 . = a prood of their caims, on or bafare 121 july ta tha iguidator at the eddress mantioned aganst Kot Elhagaiﬁ;ngn.ﬁ.mn‘:sar 143001
|resolution applicants Description Of Secured Assetsimmavable Properties:- All Piecs & Parcels of i o Contact Mo, 9815070709 Email Id: rajkumar@amail.com
12 ! Last date for submission of nbil].:[il;.ﬁ‘s 10 14,07 2026 Fl‘.EEIIj'_EI'I'.IE| Flat No. 108, 1;t Floor, TEI"';"E'E' Towear-2, |“|IZ|IT!E-'E_I3IJHI'IQ 478.415 SEI: Ft. Carpe Tha firgrcial credilors shall submil thelr proal of daims By elecirors means any Al o : - 4 El—
| WP v._.. z ! arga. i.e. 4426 Eq Mtr with Balcony Area of 138 Sq- Ft. in the Group HEUE'"Q projact stakeholders may submit the proof of cleims in person, by postor by #ecionicmeans Loan Account No. | 491BLSFJE48271
provisonal kst ‘Happy Homes Grand”, Situated at Revenue Estate of Village Bhatola, Sector - 85 Suberission of feise or misleading proafs of clesn shel etiract penalties
13 |Date of issue of final list of prospective |24.07.2026 Tehsil and District-Faridabad, Haryana with all common amenities mentioned | Sdl- statutery Demand | Notice dated 14.02.2024
rasolution applicants | Flat Buyer Agreement. | H'nﬂ-":.?-l-l ﬁﬂ %‘;‘Eauf- 73':1-13 Demand amount Rs.29,40,895/-
14.. D’ﬂ[ﬂ |J[ iﬂSUE' lJr |r||'|.'||'|'|'|35i|.'ll'| mE.'nl:lr&I':l:lurn. iEQﬂ?EE‘EE I]A]E i 1“']5"2“25 ﬂlf."- iUTHﬂﬂlEEU HF-HE ] Date: 11-05-2026 |EE""PFL-“HE”F-H““HTIIEG'I5-;{;:.1 ;:lg,:?gr e
\evaluation matrix and request for rasolution PLACE:- FARIDABAD, HARYANA FOR TATA CAPITAL HOUSING FINANCE LN Place: New Delhi AFA Validity: 31 December 2026 | | Outstanding Amount |RS.42,00,610.57/- {Rupees Forty Twe Lakhs Six
\plans to prospective resolition applicants i " |_ason1208.2026 |Hundred TenandFifty SevenPaisaOnly)
15.]Last date for submission of resolution plans  126.08.2026 e :r?r:‘gnU?JCEMENT — E" that part Eg':' F:{E“W; of the gmperrg.; of Old No é:g'- Or
e e AR . o i I i bha.
16, | Process amal id 10 submit Expression of Cirp magmadapmail.com (Under Regulation 6 of the Insolvency and Bankruptcy Board of India DERTS PEANVERY TRIRIINA| [ RADUN Description of SE;':II ..IN? ;::E ' Ehr‘aslras_.?'-lﬂh .ﬁ?’:-zd?;llal ‘-.";kEa T :DTZ.
Imeras] (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Niranjanpur, [Fimiavable Proper _u-.EI- Wwind Ko _aga nmg I m -’:lgar E E-I. :
[N FOR THE ATTENTION OF THE CREDITORS OF acun fOpeny | Distt Amritsar F"IJJ'I_lﬂ-tI 143001 [ﬂ.fEEI. adm. 112.66 Sq."l".F.ll'l.'EE-j
Mr. Rjesh Srivastava SPACE INCUBATRICS TECHNOLOGIES LIMITED S \// — B s Bounded as: East- Other Property; West- Kirpa Singh;
Resolution Professional T Relevant Rarficliars ET ) | W ifi i 3 Hn@@anhhwﬁmgh&gu’thﬁq&d
inthe matter of ; _ g:;zeoflfniczfpfi:;e::i; T — z;/;;:; OI:I:UBATRICS TECHNOLOGIES LIMITED Ir f [ ) J— rtificate Holder Reserve Price in INR | Rs.32,75,671/- (Rupees Thirty Two Lakhs Seventy Five
Magma Industries Limited — - (| ‘ Thousand Six Hundred Seventy One Only)

~ END Rs. 3,27,567.1/-

E-auction date and time| 30.06.2026 11:00 am to 1:00 pm

E- auction Portal | hitps:ibankavctons.in

HINDUJA HOUSING FINANCE LIMITED 6 | |nsolverlcydc%rtnmencement date in respect of 10.06.2026 (Order was communicated to the Muzaffﬂrnagar. 251 [lﬂ1| Uttar Pradesh. L&Eidﬂ!zrﬂéaunhmiﬁﬁiﬂn % 06 2026
corporate debtor IRP on 12.06.2026) ifi -
et i ' CD No. 2 Smt. Shabana Wie Sh. Usman Rie Village Sarwat, Saifi
. . 7. | Estimated date of closure of insolvency 07.12.2026 4 ~ ' " g
(T Corporate Office: No. 167-169, 2nd Floor, resolution process Colony, Meenakshi Chowk, Khalapar Road, Mahmood Nagar, Bid Increment Amount| Rs 25000
.B_" '.-.“.':1.55_'%5_3_':"2‘1"'1”/?_2 Eioor i An:a.S:Ialc,;Saldla,pekt,cCII'lennill-60221c5r.] 8. | Name and registration number of the insolvency | Mr. Dinesh Chander Gupta Muzaffarn agar-, 251001, Uttar Pradesh. Encumbranca H:l:u:r#r-
ranch office: 2015/1, 2nd Floor Pitambra Heights Green Park Colony, Near 48 Chambers, professional acting as interim resolution Regn. No. - [BBI/IPA-001/IP-P- - Mot Known

to Secured Creditor

From 15.06.2026 to 29.06.2026 on working day between
9,30 AM to 5 PM with Prior appointment

Date of Inspaction
of Properly

Pubdic in General and Borrowears in particular please take notice that if in case auction
on date scheduled herein fails far any reason whalsoever then secured creditor may
enforce security interast by way of sale through private freaty, at the discretion on of

HINDUJA HOUSING FINANCE LIMITED, which have become NPAwith below mentioned| | 11.| Last date for submission of claims 24.06.2026 not possible to serve you demand notice in ordinary course, therefore, this| | the securad credior. For detailedlemms and conditions of the sale, please refer to the
balance outstanding on dates mentioned below. We have already issued detailed Demand| | 12.| Classes of creditors, if any, under clause (b) of ~ |NA notice is given by way of this publication directing you o pay the above link https:ibankauctions.in and hitps:/iwww.bajajfinserv.in Jauction-notices
Notice dated as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of sub-section (6A) of section 21, ascertained by sum within 15 days of the publication of this notice, failing which the o —
Financial Assets and Enforcement of Security Interest Act 2002 by Registered Post/ Speed | the interim resolution professional . recovery shall be made in accordance with the provisions of the Recovery| |Date : 12.06.2026 For Bajaj Finance Limited
13.. Names of Insolvency Professionals identified to  |NA Place: Pune Authorised Officer

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptey Board of India
{Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
OLIVE TELECOMMUNICATION PRIVATE LIMITED

RELEVANT PARTICULARS

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of

the Security Interest (Enforcement) Rules 2002.

That, Assignor mentioned herein below has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also acting on its own/in its capacity as trustee of various trusts
mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements,
under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the
rights, title and interests of Assignor with respect to the financial assets along with underlying securi-
ty interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.

Defs<_:r1iptic2r|20f Propégrty: %ne Il:\i/lesider]I}iTI HOL$%N?&1§2&Olth0. 176 mepasurin%aéea 1780.62 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 1 [Name of corparate delilor Ofive Tebecommunication Private Limited || | The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
o it i e S Ad Bl FOR THE ATTENTION OF THE CREDITORS OF NIRVIKAR FILMS LLP [N e et e T AL | [Limited (EARC’) under the Securitisation and Reconstructon of Financial Assets and Enforcerent
' ' : ' ’ ' ’ ' & |Authonty under which corporate debilor s | Reqisirar of Comparkes, Delh (ROC Dainl 1} of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act

House of Preetam Singh Yadav

UP/JNS/JINSI/A000001719, Mr. Anuvesh Sahu, Mr. Dinesh|30.05.2026 & Rs.2312129/-
Kumar, House No. 578 Dadiya Pura Shivaji Nagar, Urban, as on 28-05-2026
Jhansi, Uttar Pradesh, India - 284001 NPA Date : 06-05-2026

RELEVANT PARTICULARS

incorparated | registared

1. |[Name of corporate debtor NIRVIKAR FILMS LLP

2. |Date of incorporation of corporate debtor (17" June 2019

Description of Property: One Residential House No. 463/M-1 measuring area 1050 sqft = 97.54
sqmtr Situated at Mouza Talpura Dadiyapura Tehsil & District Jhansi Uttar Pradesh. Boundaries:
East: Plot of Rajeev Agarwal, West: Land of Awas Vikas, North: Road, South: Land of Awas Vikas

3. | Authority under which corporate debtor is| ROC, Delhi 1

incorporated/registered

UP/JNS/INSI/A000002523, Mr. Hukum Singh, Mrs.{ 30.05.2026 & Rs.952370/-
Chandan Devi Kushwaha, House No. 10/1 Ramgarh Datiya, as on 28-05-2026

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

AAP-6413

5. |Address of the registered office and principal |B-1/E-23, Mohan Cooperative Industrial Area,

avoid further action under the SARFAESI Act.

solvency professional acting as interim
resolution professional

IBBI/IPA-002/IP-N01048/2020-021/13386

Date: 14.06.2026, Authorised Officer,

9. | Address and e-mail of the interim resolution | 201, Plot No. 48, Park View Complex, Hasanpur,

{Insolvency Resolution Procoss for Corporate Persons) Regulations, 2016)

11. | Last date for submission of claims 26" June 2026

5, |Address of the registerad office and {808, Dewvika Tower, Mehru Place, South
principsl office (if any) of corporate detibar | Delhi, Maw Delhi, Delhd, India. 110019
6, |mzolvency commencament date in respect | 12062028 (Ordar received on 130602026)
of corporate debior !

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
ofa corporate insolvency resolution process of the NIRVIKAR FILMS LLP on 12" June 2026.

The creditors of NIRVIKAR FILMS LLP are hereby called upon to submit their claims with proof on
or before 26" June 2026 to the interim resolution professional at the address mentioned against

=

{Comorale |denlity Na. / Limited Liabiity  |UB4200DL2008FTCITRE62
| Mentification Ma. of comorabe dabior

& |Addrass of ihe registarad office and
{principal office (if any) of corporate debsar
6 |Insohvency commancement date in raspect
af carporate destor

7 |Estimated date of doswee of insalvency

resalution process

Mo O-89, Bazamenl, Kalkaji, South Dethi,
Cigihi- 110018
11.06. 2026

DA.12 2026 180 days fram 1CO)

| prafessicns
11. |Lasi date far submission of daims
12, [Clesses of crediors, if any, under clausa

250620036 (14 days from ICDY

Represanletive of craditors in & class

cradifors may submit the claims with praofn person, by post or by electronic means.,
Suberession of false.or misleading proofs of claim shal aflract penaliies.
Sd-
Mame and Signature of Interim Resolution Professional - Ms. Harmeat Kaur

read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s) of Assignor
mentioned below, to repay the amounts mentioned in the respective Demand Notice issued to them.
In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC,
within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date
of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said borrower(s). As security for due repayment of the loan, the following asset
have been mortgaged to EARC by the said borrower(s) respectively.

Ra'mg!arh Datiya, Urban, Datia, Madhya Pradesh., 4?5675 . NPA Date.: 06-05-2026 office (if any) of corporate debtor Mathura Road, South Delhi, Delhi, 110044 B |Nams A registration :"'"'“,t'e" gt e ';'5- T”‘EE; H‘;i’ e S| | Name of the Borrower(s)/ Co-Borrower (s)) | Demand Notice |Assignor & Details
Description of Property: One Residential House Lies in Arazi No. 253 measuring area 2176 sqft , - (IR _I‘I"m:"-'ﬁf'“? aciing.as inenm (| 2 1_'E VIPA-OD2AP-HOUS4 A 020- No Loan Account Number BEr O e of the Trust
= 202.23 sqmtr Situated at Mouza Ramgadha Tehsil Indergarh & District Datia Madhya Pradesh| | 6. |Insolvency commencement date in 12" June 2026 resolulion professional |zt ] .
475335. Boundaries: East: RCC Road, West: House Of Shri Lal, North: Prathanmantri Yojna respect of corporate debtor 4. | Address and e-mad of 11 infenm Address: J &1 Krishna Nagar, Deth| 110031 2 c|-|pTNggREgLEEZEISéﬁ(E(E?gW;e” ) | 19-05-2026 and L$B'I:CdF8!lnER(I?C
Road, South: House Of Chandan i i resclution professional, asregestared with | Ermail: ipharmestkaunggmad com . o-borrower -09- an imite

; 7 |Estimated date of closure of insolvency (9" December 2026 M i ;

The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice resolution process |the Board 1 3. AHASAN ALI (Co-borrower) ¥ 21,67,394.54/- TRUST SC 499
from the undersigned for more and complete details and (2) To pay the balance outstanding N 1 reqistat bor of e T | Loveneet Handa 10. | Address and a-mad io be used for Addrass: J 511 Krishna Nagar, Deshi 110051 4. BINDU PE\" (Co-borrower) as on 19-05-2026
amount interest and costs etc. within 60 days from the date of notice referred to above to 8. |Xame and registraton number of. e in {comaspandanca with the intarim rascéulion | Emait: ipharmesatiaun@gmad.cam LAN:- PR00737437

DESCRIPTION OF THE PROPERTY : All that piece and parcel of the Property being Plot No. 93-
94, area admeasuring 90 sq. yds., out of Khasra No. 68/15, Situated at Village Saran, Tehsil and
District Faridabad, Haryana, which is bounded as follows: East: Plot No. 92; West: Plot No. 95;

Place: Jhansi Hinduja Housing Finance Limited professional, as registered with the Board :5@5:22?@;0(5’ l?];aéli?li(-:; r1n 0092 {5} of sub-section (GA) of saction 21, A North: Remaining part & South: Rasta.
) csggmart ascertalngd by 1R irdenm resoiulkn 1. Girja Shankar Mishra (Borrower)| 03-06-2026 and | Truhome Finance Limited (Formely
FORM A 10. | Address and e-mail to be used for 201, Plot No. 48, Park View Complex, Hasanpur, _|professicnal | 2 | 2. Geeta Mishra (Co-Borrower) | ¥ 75,18,743.85/- | Known as Shriram Housing Finance
PUBLIC ANNOUNCEMENT correspondence with the interim |.P. Extension, Delhi - 110092 13, [Names of Insalvency Professionals LAN:- SLPHGPRK0001811 ~ |as on 03-06-2026] Limited) & EARC TRUST SC- 473
{Under Regulation & of the Insolvency and Bankruptcy Board of India resolution professional cirp.nirvikarfilmslip@gmail.com Idanfified bo act as Authorised MA DESCRIPTION OF THE PROPERTY : All Part And Parcel Of The Property Bearing No. House/ Plot

No.6, Khasra No. 302, Area Admeasuring 100 Sq Yds., Prashant Garden, Khora Colony, Ghaziabad,

(Thres names far each class) : . . , . ,
FOR THE ATTENTION OF THE CREDITORS OF —— : : . { Uttar Pradesh, Which Is Bounded As Follows: East: Other's Property, West: Other's Property,
12. | Classes of creditors, if any, under clause (b) of | NA 14, |ig} Retawent Forms and htips:ibbe govinhome/downkoads North: Other's Property. South: Rasta.
TALENT UNLIMITED ONLINE SERVICES PRIVATE LIMITED sub-section (6A) of section 21,ascertained {ib} Details of authorized reprasentatives  [NA i the said B oL hall fail © ” o EARC : 1 EARC shal
RELEVANT PARTICULARS ' by the interim resolution professional Lare avadable at: | € sala borrowers shall 1all 10 maxke payment 10 as aforesald, ~sha
e x | pyes Tt — proceed against the above secured assets under the section 13 (4) of the Act and applicable
1. | Name ot corparme dector | Talent Unlimited Onling Sarvices Private 13. [ Names of Insolvency Professionals identified ~ |NA Mabce is hereby given that the National Company Law Tribunal, New Delni, Principal Bench has rules, entirely at the risks of the said Borrower(s) as to costs and consequences. The
- . I-!!'!‘.'!‘“'3_";i . to act as Authorised Representative of creditors ardered the D::-rnrr-entemar_'-*. ol a corporele insohvency resolufion process of the Olive borrowers are prohibited under The Act from transferring the aforesaid assets, whether by
2. |Date of incotporation of corporats deblor | 13104/2012 in a class (Three names for each class) Telecommurscation Private Limited on 11.06.2025 way of sale, lease or otherwise without the prior written consent of EARC. Any person who
S (A gt ":':",Eh o dobix s |ROC Gelni | 14. | Relevant Forms and https://www.ibbi.gov.in/home/downloads The crexitors ot Liive FEE“"—"’“'“;'"":E“”” Private Limiled, are herehy called upan i submil =i |- eontravenes or abets contravention of the provisions of the Act or Rules made
Inccrporaled ) Megiswerad : S— Details of authorized representatives are  |NA chaims with prood on or before 2506 2026 1o the intenim resolution professional at the address thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.
d, |Corporase |dentity No, / Lemited Lighility  |UT20000L201 2P TC234341 available at: mentioned against antry No, 10 Dioce: DELHI Sdi- Authorized Officer
Idenification Mo. of corporate debitor The finaackl cradtors shall submil thedr claims with prood by electronks means onky. A% ather Dat e,'1 4.06.2026

For Edelweiss Asset Reconstruction Company Limited

G Edel

Weiss

1| Hia

7. |Eslimated date of closure of insclvency |09/ 202026 entry No. 10. Date; 14.06.2026 AFA Valid upto: 30.06.2027 Mobile No. +91 TBIBTTT119,
resciulion process The financial creditors shall submit their claims with proof by electronic means only. All other| | Place: Maw Delhi E-mail id: cirp.ofivetel@gmail.com
8. |Mame and registralion rumbes of the Manish Agaswal creditors may submit the claims with proofin person, by post or by electronic means.
insciwancy professional acling &s intedm | Reg. No- 1BBIIPA-CI2IP-NID223(2017- Submission of false or misleading proofs of claim shall attract penalties.
resolution professional 181 O304 = - -
8, |Address and a-mail of tha intarm 307, Prakazh Dwep Building, Tolsloy Marg, Sd/- QMI_G , SMFG Indla HOme Flnance co' Ltd'
resclution profassional, as ragistered with | Connaught Piaca, Naw Dalhi, National Date: 13" June 2026 Loveneet Handa GGrinashalkti| corporate Off. : 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051
the Board Capital Teritery of Dedhi, 110001 Place: Delhi Regd No. IBBI/IPA-002/IP-N01048/2020-2021/13386 Mt B Mg s Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN
ey S 7 E;ﬂig “”hjiiﬁﬁm';'”_':‘_‘-‘_@ﬂa:'ﬁmu SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
1 | Ad -mail tz b for 307, Prakash D ding, - :
i o B S Bt g I( ARVY"I FINANCE E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
pm,,_.ﬁnnm' ALY Canital Te-r.ri:erg.rc.f Dedhi 110001 RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
' Email: cirp,bosigmai com Corporate Office: M/s. Karvy Financial Services Limited, Unit No 6 & 7, Andheri Industrial PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
11, |Lasl dele for subméssion of claims 26062006 Estate, Off Veera Desai Road, Next to ABB Co. Ltd. Andheri (West), Mumbai - 400053 Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable properties
12 |Classes Ur,_r;d"m._ i afic -:n-er P [T ’ oL . ’ ) o ) ' | (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised Officer of SMFG
' .;:. e :E i _F:"EB,EW 71 Email :- anil.dubey@karvyfinance.com; Contact No.: 9891872258 India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where is”, “As is what is” and
: S “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein below and further interest and
;:;;2:2;{” 96 b TR SALE NOTICE FOR SALE OF MOVABLE HOUSEHOLD ITEMS other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and Guarantor(s) mentioned herein below.
13, |Memes of Insalvency Profassionals MiA AUCTION SALE NOTICE FOR SALE OF MOVABLE HOUSEHOLD ITEMS Name of the Reserve Price :| Date & Date of
identifiad to act as Authorisad Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that Sl. Borrower(s) Description of the Properties Earnest Monev|  Time of EMD
Repraseniative of credifors i a class ; ; ; “ ; i« ; e No. . y . .
by x X the below described movable household items uncharged will be sold on “As is Where is”, “As is What is / Guarantor(s) LAN Deposit : E-Auction |Submission
LLWEe Tames M O o) - and Whatever there is” basis on 30.06.2026. The reserve price will be Rs. 10000/- (Rupees Ten Thousand , - - . -
14, (ia} Rebavard Farmaand {a) Weblink; - Only) and the earnest money deposit will be Rs. 1000/- (Rupees One Thousand only) Lan No. Built Up Third Floor Back Side With Roof Rights Property Rs.
(b] Detsls of autharized reprasentafives | hfp:lbbe gov.inidownioacfor himi y e e ydep _ > pees * _ "Y)- _ _ 609139211718353 | Bearing No 37, Area Measuring 40 Sq Yds., Out Of Total Area | 14,20,000/-
are svailable &t ) NiA The |.ntend|ng bidders s_hould mak_e t.helr owp |n<.jep.endent inquiries 'regardlng auction and clalm's / rights 1. Bidesh Kumar 100 Sq Yds., Out Of Khasra No. 105/10 Situated At Village 09.07.2026
Motice is heredy given that the Kational Company Law Tribunal kas ordered the commencamant / society charges affecting the said items lying inside the Nagar Nigam No 22/74-75, Measuring Area 1. | 2. Ramkali Palam, New Delhi Colony Know As Vishwas Park, Block E, at 11.00 AM | 08.07.2026
of & corporate insolvency resolufion process of the Talent Unlimited Ondine Sendces Private 133.77 Sq. Meter situated at Bag Anta, Loha mandi , Agra, prior to submitting their bid. In this regards, W/o. Uttam Nagar New Delhi-110059 Bounded As Under:- East:- | Rs. 1,42,000/- | to 01.00 PM
Lerrated o 1200652026 auction advertisement does not constitute and will not be deemed to constitute any commitment or any Bidesh Kumar Gali 10 Feet; West :- Portion Of Property / Floor; North :- Half
The creditors of Taent Unlimited Onling Sir-.-ims Private Limited, are hereby cabad upon to representation of the Bank. Portoion of Plot No. 37; South :- Plot No. 38
ﬁm';;r:;;lzn”:ﬂ“;iaﬁ;&ﬂ;t:ﬁ?ﬁm R M LN o e okt e The intending bidders may obtain the Tender Forms from Gauri Associates,Shop No 15, Block 17, 2nd Floor, Lan No. Flat No. GF-3 Ground Floor, Rear LHS Unit Without Roof Rights Rs. 09.07.2026
The financial creditars shall submit thair claims with proof by electronic means only, All other Shoe Market, Sanjay Place, Agra - 282002 by providing requisite KYC documents before the auction date. o |605439211709986 |, Méasruing 465 Sq. Ft. Built On Plot No. B-15/2 DIF Ankur Vihar | 15:99,:000/- | 244 00 Am | 08.07.2026
creditors may sulimit the cialms with prood in person, by post or by electronic means Date & Time of public Auction 30.06.2026 from 12.00 Noon to 4.00 PM with unlimited extensions clause of 10 1. l:{ala“_ Kl_’_ma" Jha Sadullabad Tehsil Loni Dist. Ghaziabad-201 011. Rs. 1.59.000/- | to 01.00 PM
Afinancial creditor betoniging to 2 ¢lass, as Reted agalnst e erry Mo, 12, shall indicate ds choue minutes each. 2. Laxmi Vijay Jha - 1,99,
ol E“nu'll'-r.uueﬂd representativa from amaeng the three insohvency professionals listed against aniry Detail of P / Lan No. Flat No. UGF-07, On Upper Ground Floor (Rear LHS Middle) Without Rs. 09.07.2026
ho.13ta act as autharised rapresantalive of the dass [specify class|n Form CA. etail of Property 5, | 613938011886374 | Roof Rights™ Said Floor" Builit On Covered Area Measuring 88 Sq.| 39,90,000/- | """ | oo o7 5006
Submisssan of false or misieading proods of claim shall atiraci panaibes. & Room 1 Room 2 Room 3 — * | 1.Deepika Gupta | Metrs., Out of Khasra No. 503/3 “Organic Homes” Situated In The Re. 3.99.000- | to 01'00 ml
Manish Agarwal 1.0Id Ceiling Fan 1. Old Oven and Fridge 1. Old table fan (1.Nos) 2.Vivek Kumar Area Of Village Makanpur Paragana Loni Dist. Ghaziabad. * IS
: E;Ttpl-nliﬁ:m:! :3 E;Tfim sﬂ:suluti?_pmh;ﬂqnaﬂ: 2.0ld Iron Box 2. Old Plastic Chair (5.Nos) 2.0Id Stove And Small Cylinder (1.Nos) |61a2923611327840 (RF?SIdeLnl_tlIg; watth Befgngfl\;{q- ﬁFGgfg (FDIr;tgri\per (Eﬂround .Flogr(,J glg 20 8?18600/ 09.07.2026
a nimit e Services Frivate Limite 3.0ld Cool 3. Ceili F 1.N 3.0ld foldi 1.N ear [thout ROOT RIgNts 1 rea Measuring q. ,0U, = 07,
BBl Rag. No- IBEVIPA-D02/IP-NO02232017-48/10504 4.0l TO; er 4 Gel ng I_a; ( 1 ES) 4 ICIJ Amdgl( ;S) 1N 4, | 1. Sameer Nasa Mters., Out of Khasra No. 503/3 “Organic Home” Situated In The at 11.00 AM | 08.07.2026
Date: 14.06.2026 AFA Valid up to 30th June 2026 ' able . - Gas Cylinder (1.Nos) -Small And Iron Box (1.Nos) 2. Anju Nasa Area of Village Makanpur Pargana Loni Tehsil & Dist. Ghaziabad | Rs. 3,98,000/- | to 01.00 PM
Place: Hew Dlathi Email: cirp.tunsi@gmail.com 5.0ld Weight Machine | 5. OId Iron almarah (1.Nos) UP-201 014.
6. Old bed, 7. Old Bartan Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the
Reserve Price(Rs):- 10000/- | Earnest Money Deposit (Rs):- 1000/- ] Bid increase Amount (Rs.):-1000/- following link website address (https:/BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders
For detailed terms and conditions of the sale please call Anil Dubey : 9891872258 Kna:bafé%;&n;?;;:éf‘:::h ﬁﬁxrz‘;ﬂ;g;ﬁ'ﬂmﬁyﬁfz’ E-mail: Ashish.Kaushal@grihashakti.com, Mr. Niloy Dey, on his
Sd/- ' ’ B ' Sd/-
Place: Agra Authorized Officer Place : New Delhi/ Ghaziabad Authorized Officer,
Date : 12th June 2026 KARVY FINANCIAL SERVICES LIMITED Date : 13.06.2026 SMFG INDIA HOME FINANCE CO. LTD.

epaper.ﬁnanciaiexpress.canb ® o New Delhi
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To,

ARCs [ Banks / NBFCs / Fis

MNOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWISS CHALLENGE METHOD)

Dear 5ir  Madam,

Mint India Fincap Byt Lid interms of its poficy on "Sale of Financial Assets™ andin line
with the regulatory guidelines had negotiated with an ARC/NBFC and followsng the
receipt of “expressions of interest” and subsequent dise-diligence, we have received
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F—sfifecs wRARRE TNl & ITAR)

3. BIg W R TEHRI g,
vivimedlabslimited@hotmail.com W £aa fistax
AR ST AT B

7 | eRat / eeerRat @ e 552

(Freifaa Feere dea gRT & T THEN & 3II9ER)
foir faamor:
https://www.vivimedlabs.com/financials /

MR @ & https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Ifd TFHERI B U 39 0l R WUS fhaT ST AhdT &
cirp.vivimedlabslimited@hotmail.com

cirp.vivimedlabslimited@hotmail.com w $#a
AT UTe fobar ST el 2|

8 |1 auf & <ifom Suerer faxi
faeRor (srggfaar & wm),
FORTART @l g afRd o

freRoT JATRTS TR IuALT &

o | dfedr ® g1 25(2)(TH) B Ted
I 3G dt b oty urar
YARYS W IUALT 2

10 | arfsfr @ srffeafs Ut BRA @ | 29 /06 /2026
aifoe fafr
11 | Gwifad e sfdedt @ 3| | 09 /07 /2026
A O R B fAfy
12 | 3 g R SmURE aRdd 14 /07 / 2026
B BT IfAH ST
13 | Gwifaa e afdedt @ ifem | 24 /07 /2026
T SN B @ Aty
14 | ST AT ISRl BT AT | 29,/07 /2026
A, i Afga AR T
AISTARIT & forg TR TR A
P fafdr
15 | | ArSTTel @ IR @R @ | 28 /08 /2026
aifo fafr
16 | s @1 sfeafs wgd ®¥ @ | cirp.vivimedlabslimited@hotmail.com
fore wforar €9 amser
ARG 14 [, 2026 T/ —
W e & AR @
IART FHAETT UL

R waie: IBBI/IPA-002/IP-N01078/2020-2021/13427

USligd uar  FaR 15, YT, 7 19, YaRaRIR, SEIABHIYR, SR IR, wfh oy w#few &
I, FTAR, FACH — 560024

fafasre oew fatfies & forg

Mo the Company i imdting counber bids ar subieguent aflers fram interested

ARCs/banks) mon-basking financial companesffinanclial institutions. (the

"Prospective Investors™) for sale of the Financial Assets under “SWISS Challenge

method”

The auctlon under Swiss Challenge method is based on the bid offer in hand, hence

counter bids are soficsted. The highest counter bid received, will be treated as

challenger bid. The bidder who has submitted base bid offer will be invited to match
the challenger bid, In case the base bidder failed ta mateh it challenger Bid will be
declared as succeasfiul bid as par Swiss Challenge method guidalines.

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge methad shall be marked up
ower the Base Bid by not less than 5%

2. Onreceipt of the B0l and execution of MDA on or preor o 5000 PM (15T} on June
16, 2026 the eligible Prospective trvastors will be provided the access to the
data mom lor carrying oat due diligence activity in melation to the Financial
Agsets

3. Cut-off date of each pool would be the date of assignment agreement. Hence,
any fecovery receivad in the account Wl thst date of the respecte assignmeant
agreemant will rermainwith the company

4,  Theszaleison "As ks Where s Basss”™, “As 5 What is Basis” and “Whatever There s

Bagic

5 All sales shall be "Without Recourse” to the Company. In the event of non
realisation of amount out af secured assets in connection with the Financial
dssets, the Company will not be liabie to refund anything in part or full”

B, Under no circumstances Prospective Ineestors can refuse to complete the
transaction citimg any réeason or defectsf abyection inany accaunt, If =y dex AL,
the matter will be reported to Reserve Bank of India & the respective
association for taking necessary action

7. Incase of sinblarfidentical bids, Mint India Fincap Pyt e sill haee the fimal right
todecide on the settbement of the asset
EI11r'r'.,|"1:-i|.1-1. are brpited an cash | cash-cume-sacur ity recelpt basis
Seftlemeant of the account shiould be &t the earliest, preterably within T+ 2 days
from the date of confirmation of the trade,

10, Mint India Fincap Pyt itd reserwas the right to withdraw any account from zale
process or reject and f or cancel or defer the entire sale process of the assets [/
bics withaut assigning any reason, Further Mint India Fincap Pt |td also
reserves the rght toadd / modify / delete any of the terms and conditions atits
sode discretion,

11, Please note that all the related expenses viz. taxes / stamg duty [ registeation
charges and all other miscellaneous expences atc: that may be arising out of the
transaction shall be payable by the Prospective Investors,

1k [fanydispute arlses bebwsen Mint India Fincap Pyt ltd and Praspective Investors
inrelation tothe present sale process, itshould be sattlad by mutual discussions
and in case amicable settlement is not reached, it shall be subject to the
eaclusive furisdiction ol the courts situated at BAumkai

13, Amy other term except those mentioned above shall be as per mrwtual
negatiations and agreament

i4. Amy other term except those mentioned above shall be as per mutwal
nagotiatkons and agreemeant

15 Please note that the sale will be subject to final approval by the competent
authority of the Bank.

Eligitsle parties can submit their countes bids under Swiss Challenge by Joune 16, 2026

by ermall or in a sealed anveloge by post, as mentioned below -

Email: complanca@mintindia_net/info@mintindia.nat
Address; Second Floor, REN Arcade, & L5C Near Prince Appartment, | PExtension,
East Delhi, Delhi - 110092

Yours faithfulhy,

Sudl/-

Authorised Signatary
Mint india Fincap Pt d
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